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I THE CENTRAL ADMINISTFATIVE TRIJ[ﬁAL, JAIPUF EEWCH,

JATPUR

OB Na. 327,/97 Date of crder: 7.4.1908
Guman Singh aged akout 50 yvears resident of village and

et office'Gudhagorjika, Diztrict Jhunjhunu and worling
az Sub Postmaster, Gudhagorjika.

.«« Applicant

Versus
1. Inizn of India throujh the Secretary to the Govit. of
India, Department of Poat, Ministry of

Communications, New Delhi - 110 001.

2. Director, Postzl Services Fajasthan, Wes
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Jodhpur.

3. 3uperintendent of Post Oiffices, Jhunjhunu Division,
Jhunjhunu - 331001,
4, E.E.33yval, Superintendeni of Posi Offices, Jhunjhunu

- 333 00l.

.. reapondents

Mr. F.L.Thawani, counsel for the applicant

Mr. .Il.2hrimal, ccuns=l for the respondents
CORAM:

Hon'bkle Mr. FPatan Prakash, Judicial Member
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Per Hon'bls Mr. FPatan Prakash, Judicial Mambker

The applicant herezin Zhri Guman Singh has challengzd

da

the impugned ordsr dated 4.2.1997 (Ann.Al) wherehy he has
bzen zhifted from Gudhagorjila to Chivaws Head Nffice.
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Ze. The £
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ot r=lsvant for the disposal  of  this
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applicaticon are that the applicant at his own reJuest was
cshifted from Ponkh and  posted as Snbk Post Master,

A 17.4.1997 (Ann.2A2) and as
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Gudhagorjika vids crdsr Jdat

such was not paid any TA =nd LA. The grisvanc: of the
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applicant is that vid
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ths impugned order Jdated 1.3.1%97
(Ann.Al) i.e. aonly after thres months hé has keen shifted
to Chirawa Head Office whereaz ©the tenure of Sulr Post

Mazfer and Postal Asgsistant is of four yeara.

2. The reaspondents have opposaed this applicaticon by
filing a counter to which the applicant has also filzd a
rejasinder. To this rejsinder the respondents have alzo

fil after the
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A4 a reply to the rejoinder and th
applicant has filed an affidavit and a reply of it has
been further filed by the respondents. The stand <of the

regpondent ia that the applicant was transferred to
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Gudhagyorjika by one Shri F.MN.Meena, then Supsrintendent of
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Fozt Officzes, Jhunjhunu. After the tran

Shri Pritam Zingh, Suvperintendent of Post Offices Lound

that there haz been a short/excess postings in the office
in the Pcoatal Asaistant Cadre at Jhunjhunu as per the
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gtatement given in para 2 (2). It hsa
mentioned that after enguiries at the lzvel of Azzistant
Post Ma

ter General, Jodhpur, it has been noticed that
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there have been following excess postings:

1. Gudhagorjika - one Postal Assistant
2. Mandawa - one Postal 2ssistant
3. Mukundgarh - one Postal Assistant
4, Udaipurwati - one Poztal Aszistant
5. Jhunjhunu Conrt- one Postal Assistant
G. Bagar - one Postal Assistant
7. Nawalgarh - Ehree Poskal Assisttnts
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The defenie of the respondents /that there has een
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excess posting of one Poztal Asaid Gudhagorjika




at Gudhagorjila, the applicant has been posted ét Chirawa
vide impugned order  dated 4.8.1997  and that  the .
applization dzserve rejection.

4. At the time of filing of thia 0A, an interim

T

Airection was izsued own 22.9.1997  wherehy the

impugned crder dated 4.%5.199%7 (Ann.Al) has keen staysd and

- it is continued till Jdate.
5. I heard the 1l=sarned counsel for the applicant and
f for the‘respondents,at great length and has examined the

recard in great Adetail.

6. The only point for détermination in this 0A is
whether the impugned- ovder dated 2.3.1997 shifting the
applicant from the post of Suk Post Master, Gudhagorjika
to Chirawa is vislative of Artisles 14 and 16 of the
Constituticon of India and that the applicant as Qf.right
_<an insist that he  should n;t ke =zhifted from
Gudhagorjika. |
7. From the pleadiags of the Qarties twy things are

First .

mad=2 cutithat the applicant has keen shifted from Ponkh to
Gudha Gorjika at his own regquest and own oogt and that £od
by.the competent authority. Thez zecand aspacst iz that the

guacezs:r Superintendent of Pogt Offices, Jhunjhunu had
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found that thers has been, posting at Gudhagorjika
and td 22k the things vight the agpplicant has how heen
ordered to be shifted,frdm SGudhagorjiks to Chirawa. Thonagh
it iz true that the respondsnte are taking neczzsary
action ayainst thz defanlting cfficials, wh has
transferred the applicant from Fonkh to Gudhagorjika Lot
that Jdoez not aksolve the respondent Department from their
liakility to adhere to the order shifting the applicant
from Ponkh to Sudhagorjika. IE is‘also not in Jdizpute that

when a person iz pozted at a place ovdinarily he should
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not be shifted bkefore he ocompletez hiz tenure of four

vearsg. The applicant admittedly has staysd at Gudhagcorijika
only for about three months before he has been ordered tao
be shifted to Chirawa vids the impugned order  Jated
4.8.1997, It i= for the respondentg to gSet the thinjgs

right by issuing appropriate orders o shift one of the

!

perzons who is junicr  to the applicant in the Postal
Azzistant Cadre at  Sudhageorjika and to maintain  the

ioned strength at thiz station.
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5. In view of above, the impujyned order Jdated 4.8.1007

(Ann.Al) i= quazhed with no order as to coste.

(Ratna Prakash)

Judicial Member




